\,h(‘

IN THE CENI'RAL ADMINISTRATIVE TRIBUNAL, JATPUR BENCH, JAIPUR.

Q.A.N0.472/99 . Date of order: 5.10.1999

-

N.B.Khandelwal, S$/o late Shri C.3.Khandelwal, R/0O
I-E, 162, Prem Wagar, Jotwara, Jaipur, presently
working in.the 0/0C the provident rFund Commissione r,
Jyoti Wagar, Jalnur. |
.. Applicant.
VS .

1. Union of India through the Central Prcvljent Fund
Comnissiorer, Bhavishya Nidhi 3hawan, 14, Bhikaip
Cama Place, New Delhi.

2. Regional provident Fund Commissioner, Nidhi Bhawan,
vidhut Marg, JYoti Magar, Jaipur.

...Respondents.
Mr.p.M.Jatl - Couinsel for aoplicant.

CORAMs

Hon'ble 'Mr.S.K.Agarwal, Judicial Member.

PER HON'BLE MR .S .K.AGARWAL7? JUDICIAL MEMBER .

In this Original Application the applicant makes a prayer
t0 guash the impugned order of transfer dated 15.9.99 and also
makes a prayer for interim relief to stay the operation of the

impugned order of transfer dated 15.9.99.

’

2. At the time of hearing of this 0.A the learned counsel

for the applicant subomits that he may be allowed to file a
representétion before respondent WNo.2 within a week and nece-
ssary direct ion may be given to respondent No.2 to decide the
representat ion by considering the personal difficilties of the
applicant sympathetically as expeditiously as possible. By these
directions he has reguested to dispose of this 0.A at the stage

of admission.

3. In view of the subomissions made by the learned counsel Ffor
the applicant, I direct resoondent No.2 that if the applicant
files representation in connection with the impugned order of
transfer dated 15.9.99, within a week, the representation may
be decided/disposed of within a period of one month from the
date of receipt of the representation sympathetically consider-

ing the personal difficulaties of the applicant.

4. With the above directions, this 0.A is disposed of at the
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Member (J).
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stage of almission.
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